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Heard both sides on C.p.No 38 4/99 arising out
of DA No.26/99;

25l - OA No."26/9‘9 was disposed of by ordsr dated ;

e e e e e e e e i .
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2632599 with a direction o respondent No# and 2

to take appropriate action on the recommendation
of Haryana State @vt, contained in their letter
dated 2 %1598 5!; which @I was requested to

revias the Indian fborest Service Select List for
1993 to consider applicant's claim® Thess directions
were to be implsmented as expeditiously as possible
and preferably befors 31’33‘399 as applicant was to retire
on that dated

3’ - Both Respondents Noi¥ and 2 have filed reply
affidavitsin which it has been stated that the Review
selection Committee met on 3053399 to reviaw
applicant;s cass for int:]_.uSion in the 1992 4993
sal act 11 stF but on overall assesmment of his
service record the Committe® did not find his

caé' of sucﬁ merit as to warrant his inclusion in

the 1992-93 select 1istd

43 Whe ther such a decision of the Review Selection
Commit_tee Yas correct or not is not something which

can b8 adjudicated in a Contemp t petition having
regard to the'Hon;ble Supreanse Court-ﬁ'ys reply in 3,5,
Parihar Vs GMuggar & Ors? I5TH 1996(9) sc B If
applicant is aggrieved with the decision taken on

meritsy it is open to him to challenge the same

seperately in accordanc® with law 5 if so advisedd

55 The reply of Respondent No“3 reveals ths furthapr

action taken by respondents pursuant to the recommendation

of the review gelection Committes, uhich helps explain

why Trespondents did not file their reply earliery’

651 The C.P is therefore dismissedd Notices dischargadé
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